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" For the reasons aforementioned the order beaning Memo No. 5902 dated
11-04-2013 passed by the State Government impugned at Anenxure-13 together with the
order dated 6-8-2013 impugned at Annexure-15 cannot be upheld and are accordingly
quashed and set aside.

The writ petition is allowed.

Let the amount realized from the petitioner be refunded to him within a period of
three months from the date of receipt/production of a copy of this judgment."
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" We grant permission to withdraw the appeal with a caution to the State
Government that such appeals against reasonable orders of this Court should not be filed
and the State Government should be more careful in granting permission for filing LPAs to
these officers.

With the aforesaid, the State is permitted to withdraw the Appeal.

The appeal is dismissed as withdrawn."
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